Li sted on : ) . 2016
Court No.
ltem:

SECTI ON- | |
N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETI TION NO. 12446 OF 2016
(Application for exenption from surrendering)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO OF 2016
Ani | Kumar ...Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)
CFFl CE REPORT

The matter above nentioned has been filed by Ms. Mna K
Raj vanshi, Advocate on behalf of Petitioner against the
Judgnment and Order dated 15'" June, 2016 of the H gh Court of
Judi cature at Allahabad, Utar Pradesh in Crimnal Appeal No.
6528 of 2009.

It is submtted that SLP (Crl.) No. 944 of 2014, between
the sane parties was dismssed by this Hon'ble Court on 7th
Novenber, 2014. Copy of Record of Proceedings dated 7th
Novenber, 2014 is annexed as Annexure P-19 in SLP paper books
at page nos. 84-85 for kind perusal of the Hon' ble Court.

It is further submtted that instant matter is tagged
with Crimnal Msc. Petition No. 12441 of 2016 (Application
for exenption from surrendering) as both are arising out of
comon order, hence |isted together.

The application above nentioned is listed before the
Hon' bl e Judge in Chanbers with this office report.

DATED this the 3rd day of August, 2016.
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Ms. Mina K. Rajvanshi, Advocate
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